“CENTRAL ADMINISTRATIVE TRIBUNAL,
| -JABALPUR BENCH,

. JABALPUR

Ongnal Agpllcatlon No. 568 of 2006
is the 23" day of August, 2006

Jabalpur, thi

__Hon’ble Shri A.K. Gaur, Judigial Member
Udsi Singh Applicant
(By Advocate — Shri Komal Patel on behalf of Shri Ashish Rawat)

N Y '

VERSUS

Union of India & 6 Ors. Respondents

(By Advocate — Shri M.N, Banerjee)

ORD E R(Oral)

Having heard Shri M.N. Banerjee, Standing counsel for the

Railways, appearing for ithe respondents and Shri Komal Patel on
behalf of Shri Ashish Rawzrat, learned counsel for the applicant, [ am of -
the view that the gﬁevahce of the applicant would be redressed, if a
direction is given to th@ respondents té consider and decide the
pending representations oif the applicant by a reasoned and speaking
order within é sipeciﬁc period of time. |
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2 Accordmg to the appllcant he is Workmg in the office of
Divisional Raﬂway Manager, South Eastern Central Railway, Nagpur.

It 1 is urged on behalf of t}re apphcant that he 1s senior to respondents
Nos. 3to 7 but could not %et promotion in the cadre of Khalasi Grade-

'v""‘-'»--HI Grade-II and Grade- I In this regard he has already preferred

representation dated 8.12.2005 to the respondents and his case for
promotion has not been consid‘ered by the respondents. He also made
reminders on 30.1.2006 and 742006 but the same were not

considered by the respondJentS
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t ‘3. Hence m view of the aforesa:ld I hereby direct the respondent

. No,. 2 to consider and decide the pending representations of the
’ . apphcant n the light of the pleadings contained in the Original
n Apphcatron as well as the grounds taken in the representation within a
‘{3 - ,penod of three months from the date of receipt of copy of this order.

Beit noted that have not prressed any opinion on the ments of the

\Q.avsle .

4. The Original Applicaiion is accordingly disposed of at the
admission stage itself. A c<;py of this order as well as the copy of the
OA be gi\ren to Shri M.N. Banerjee, Standing counsel for the
Railways appearing in this case for necessary compliance of the
o a{presaid order.
5. q The Registry is drrected to supply the copy of memo of parties
“to: the concerned parties Whﬂe issuing the certified copres of this

order - —
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